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OA - 166 /2000 

9.1 12.3.2001. 
0 

Shri M.P.- Dixit, the counsel for applicant. 

On the request by Shri G.Bosa,'the counsel for 

the'  respondents , four weeks further time is allowed for 

fili'ng Show cause.' List it on' 2.5 .2001 for hearing on 

contempt.  

10/2.5.2001 	Shri M.P.Dixit, counsel for applicant 

N 

Shri C. Bose, counsel 

aearing on behalf of Shri P.K.Verma, counsel 

for the respondents 

The allegation in the CCPA is non- 

compliance with the order of this Tribunal dated 

5 .4.99 allowing the •-433/96 filed by the applicant 

with direction to the respondents to Consider ' 

his case for appointment on compassionate ground 

and to pass an1prder. 

2. 	 Shri Lixit shows me the speaking order 

dated 23.10.2000 passed by the DRM, .NE. Railway, 

Sonepur. He contends that the remarks of the AbJ&c DRM, N.E. 

Railway, Sonèpur in para-2 of his order that the 

Judge has interpreted this case as compassionate 

although in x-e-1 it is,  not èctljo contemptuous 

attitude to the order passed by ti this Tribunal. 

The learned counsel for the applicant feels that 

even for this remark there is a cage_for summoning 

Shri U.N.Manjh.t to appearj} the hearing. 

3 .. 	 Shri Be states that he was appearing 

for the Respondents originally, but hJ-'urned 
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the brief to the Railway Adrnnistrtiori and Shri 

Verma was entrusted with the brief and he asked for time 
da- 

to enable him to conve,,proceeding of. today to the 

Respondents. Shri RaJ irain, Head . Clerk, in the 

office of DM (Personne1), N.E. Railway, Sonepur, is 

ptth present. tist it for bearing on 23 .5 .2001. 

Y( 

 

L. iMngliana ) 
Member (A) 

11/2 3 .5 .2001 	Shri M.P.Dlxjt, counsel for applicant 

None for the respondents 

. 	Show cause has not been filed even though 

notice was Issued on 21.11.2000. List it on 

28.5.2001 before Division Bch fo hearing, 

.) 
. Hfnlnglianà )) 

V 	 . Member (A) 
12./28.5.2001. 

V 

Shri M.P. Dixit, counsel for applicant. 
V 	Shri FO P.K. Verma, learned counsel appears on behalf 

of respoiidants as against, the earlierppearan.ce of Shri V V 

G. BOse, and prays for time so as toV•enable him to file V 

U/S. Shri Verma ,' &übrnitted that he would be filing U/S 
withjn,t.wo weeks. VIfl the circumst. • 	s, the matter be 
listed on 9.7.2001 	r hea 	on contempt. 

V V  

(L.R.K. PRASID)/f(R). 	 (s. NARIYAN)/tJ.C. 
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a, 

I1 1 	/CBS/ 

15/21.9.2001 

CC PAl 66/2 000 

Shri M,.Djxjt, counsel for the applicant. 

The learned counsel for the applicant 
seeks for iss ue of rule. As DB is not available, 
list it for hearing on 26.7. 2001. 

( L.mingliana )/M(A) 

14./ 26.7.2001. Shri M.P.Dixit, counsel for applicant. 

Show,  cause notices were issued on 21.11.2000 9  

but reply has not been received. The crder passed by the 

competent authority pursuant to the order of the 

Tribunal dated 5.4.99 in OA 433/96 hasnoteen anneXe 

to the CCPi. adjourned to 21 .9,2001 

forp 

%ri M.P.Dixjt, counsel for the applicant. 
None for the respoents. 

Sh_cause repli a3ready filed. Listitl 
£ or hear.jng on 4 1.0.2001. 

AItIP-1  

L.Hj1Liana )/M(A) 	( LTha )/M(J) 

Shrj I1.P.Dixt, counsel for applicant 

None for the responde 	 * 

Heard *  Issue notice for personal 

appearance of Shrj U.N.11anjhj, Divisional 

Railway nager, Sonepur, on 27.11.2001. 

( M.iP.Singh)/M(A) 	(tekshrnn Jha ),'M(j 
SKS 

Li 



17/27[i11.2C 1. 	Shri 14 .Dixit'cøunse1for €hEappIiCerit. 

,ShjP,rVrna. counseLforthe respondets, 

\. 	 H 	 resonds 

5etttastat 1e has received a fax"mscage 
from the alleged contemnr Sbri V..Manjhi, who\is 

posted at hiilong. 	cding t ti$e  fax rnesQ.e,\he 
is'reqsted for personal e,mptio.frotn. appêrnce 

f cr today, Th Sr.Divisioal Ironneløf jeer Shii 

i 	. 	NageraRam,is jnatt.ndane .on, ti&f. Of S. hr i Ivianjhi,. 
jr1,Cer,jS not avai1ail€, list 	Iierj ng on 

7e1.2CC2 	C 	 I 

( JJ• J} 

.,. 	)y. 
- 	 I 

7 	2 (02 
	

Shri M. P. Djxjt 0  Counsci for the epplicant,H• 
hri P. 1-.Verma0  Counsel for t 	respondents' 

since DI is not avajlab1e 1isit Ifor  
hearing on 23.2,2(02. 	 - 

( S ,rW€shwar ha Y/ii(A 
I., 

19./ 25,2.2002.Un the requestmade by the learned counsel 

for the applican.., l.it it on 15.4.2002 for hearing. 

/c B 
	

(sHvIMA o 	 (L.R.K. PRASAD)/M(A) 
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15.4.02  
por the applicant..Mr. MP.Dixit 

CM 
For the res&onderits. I . • P.K.verrna 

.•• 	qn 	q ..s; de  bL the learned counsel 

for the applicant, list it on 1.5.2002 for Iaring. 

(shyarna nogra) 

M(J) 	
. 	 M 
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21 	 - 
1.5.02 

CM 	- 	on the request made by shri M..Dixit, list 
it on 2.7.2002 for hearin, 

- 
(R.Prasa 

MJ) 

a 	
22./ 2.7.2002. Both sides are present. On their request, list it on 

/ 
18.7.2002,for hearing. 

C 
	

Q? 

/CBS/ 

	' 'V - 	_-Tt.K. PRASAD)/I1(.A) 

23 

18.7.02 ' 
CM 	 List it on. 5.8.2002 for hearinq. 

(Shya mg-a 	
M 1 

24/05.08.02 	Both sides are present. 	 - - 

With mutual c.nsent, list it on 12,0e.02 f.r 
hear 

(Snv 	DoM) /M (J) 	(L. R.K. PRAsJD)M (A) 

/ 
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12.8.02 

CM 	
Both sides are present. in the request 

made by shri p..verma, list it on 19.8.2002 for hearinq. 

aS ad) 

McGJ) 

26./ 19.8.2002. None for the respondents. On the 

request made by Shri M.P. Dixit, cue1 for applicant, 

let it be adjourned to 19.9.2002 for hearing. 

NP 

'CBS, 	(SHYAMAU R 

27/19..2002 	 For kant of tie, be listed for hearing 
on 21.1 02002 	I 	I 

•• 
(S.Dogra )7M(J 	 (S•  iha )/M(A) 

28/21.10.02 	Since the matter pertains to D.B., be listed 

on 03.12.2002 for hearing. 

(Shyama Dogra)/M(J) 

/1 



* 

28/03.12.02 Both ses are present. 	: 

pleadings are c.mplete, Let it.be  
• listed for hearing on 06.01.203 	X•  

( Särweshwar Jha)/I (A) 

• 29/6.1.2003 Shri M.?.Dixit, couns1 for aplicant 

• None for Respondents 

Since this matter pertains to 

DE list it on 14.2 .2003'f or hearing. 

( 	Do 	a 	) 	(j. sks 	• . 

/at 	44 	)4.4 
Ccrt4— 

(f 
(. 

1________i•_ --- 	 —j----•-••• 

• •• 	 • 



IN THE CENTRAL ADIIINISTRATIVE TRI6UNL 

CCPNo. 166 of 2000 

(Arising out of CA No. 433 of 1996) 

Smt. Sudhashwati Devi and another 

Vs. 

Shri U.N. llanjhi and others 

For the applicants 	: Shri M.P. Dixit. 

For the respondents : Shri P.K. Varma. 

Applicant 

Rasp ondents. 

C OR All 

Hon'ble Smt. Shyama Dogra, tiember (J) 

Hon'ble Shri llantreshwar Jha, Ilembar (A) 

03.L09.01 .2004. 

(Dictated in Court) 

Shyama_D j.. This contempt petition has bee 

filed by the applicant for non.compliance of the order passed 

by this Court in OA 433 of 1996 on 5.4.1999, whereby thá 

respondents were directed to consider the case of the 4piicants 

for 	appointment on compassionate grounds and to pass prder. 

in accordance with statutory regulation and instructio4. 

Show cause reply has been filed on behalf of the responients. 

2. 	 While filing show cause, it is submitted by he 

respondents that necessary order has been passed by the.1 

respondents through speaking order on 23.6.2000, and t4 c ase 

of the applicants has bean rejected in view of the factt  that 

the deceased employee late B.N. Choudhary has met with belf 

caused accident, and it is a proved fact that his case Ls 

covered under "untouards accident" as mentioned in the amendment 
Indian 

No. 28 of 1994 of theLRailway  iarzi Act, and the family, of the 

deceased employee has been compensated by the -is* Ralway 

Claim Tribunal with an Award of_.2,0O,O0Of 	Th!oeJ, the 

Contd..2/— 



Con d../—. 

- 2  

plea of the applicant for his appointn:, ent on compassionate 

ground is not tenable. This order 'has been passed 	the 

DRM, Sonepur vide Annexure R-1 annexed with the sh w cause. 

3. 	 in reply to the show cause, the learned counsel 

for the applicant has submitted that the said order of this 

court has not been complied with by the respondents in its 

letter and spirit in view of the fact that specifi lc 

directions were given by this court to consider tho case 

of the applicant for his appointment on compassio 

and respondents have wrOngly come to the conclusi 

the said accident occurred when the deceased empl 

not on duty. Therefore, he cannot be said to - have 

harness as pleaded - by th6 respondents. 

4.' 	 We have heard the learned counsel for 

and gone.through the record. After perusal' of the rrder 

pas8ed by this Court on 5th. April, 1999 (c-i), it 
A 

found in para 5 that it has been established on re ord that 

the deceased employee has got crippled while meeti g  with 

'the accident while coming to join duty at Karha Gola, and 

the 'accident in which he lost his both feet had ocLurred 

at Karha Gala where he was posted.. In fact what hJs been 

granted in clause 1 of the circular dated 7.4 .1983j 	as 

referred to in para 4 of the order must go in f'avolir of the 

deceased employee. 	 . 

5. 	 Meaning thereby that while passing the order 

vids,AnnexureR-1, the concerned respondents have railed 
to appreciate the b.asic ingredient of that order a'id 

have coma to the wrong conclusion. 	 1 
However, taking into consideration thj the 

C ontd . .3/— 

6. 

e ground, 

that 

a was 

ad in 

'e -parties 



Cci 
	 respondants .have passed certain order in compliance of tha 

order passed by this Court though with wrong apprecia:ion of 

the material available on record, therefore, we are nt 

inclined to interfere further in the contempt proceedkngs. 

Therefore, the contempt notices being issued to the 

respondents are hereby discharged and contempt proceedings 

dropped, with further direction to the rsspondsnt No. 2 

(DRII), Sonapur to comply with the order passed by th é Court 

in the above referred DA in letter and spirit and the eafter 

to pass appropriate ordar within a period of thrae mo ths 

from the date of receipt of copy of this order. 

7. 	 In terms of this directions and obseryatlo  

as above this CCPA stands disposed of. 	
.-. 

B51 	(. JH) 	 (. DOGR ' 	'H 

el 


